FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
M/S BANSI PULP AND PAPER MILLS PRIVATE LIMITED
RELEVANT PARTICULARS

1. | Name of corporate debtor M/s Bansi Pulp And Paper Mills Private Limited

2. | Date ofincorporation of corporate debtor 30th January, 1996.

3. | Authority under which corporate debtor is |Registrar of Companies, Pune
incorporated / registered

4. | Corporate Identity No. of corporate debtor U21099PN1996PTC096746

5. | Address of the registered office and principal | Survey No. 655/657, At Post Kasbe Digraj Samdoli

office (if any) of corporate debtor Road, Tal. Miraj Sangli, Maharashtra- 416305, India.
6. | Insolvency commencement date in respect of | 15th June, 2026

corporate debtor
7. |Estimated date of closure of insolvency |12th December, 2026

resolution process

8. |Name and registration number of the|Name:Mr.PankajBhattad
insolvency professional acting as interim|RegNo. IBBI/IPA-001/IP-P-02841/2023-2024/14362
resolution professional

9. | Address and e-mail of the interim resolution | Address: Finvin Tumaround and Restructuring Pvt Ltd,
professional, as registered with the Board 605, Sunteck Crest, Mukund Nagar, Andheri Kurla
Road, Andheri (E), Mumbai City, Maharashtra, 400059,
Email: rppankajbhattad@gmail.com

10.| Address and e-mail to be used for|Address: Finvin Tumaround and Restructuring Pvt Ltd,
correspondence with the interim resolution |605, Sunteck Crest, Mukund Nagar, Andheri Kurla

professional Road, Andheri (E), Mumbai City, Maharashtra, 400059,
Email: cirp.bansi@gmail.com
11. | Last date for submission of claims 29th June, 2026

12.| Classes of creditors, if any, under clause (b) of |NA
sub-section (6A) of section 21, ascertained by
the interim resolution professional

13.| Names of Insolvency Professionals identified | NA
to act as Authorized Representative of
creditors in a class (Three names for each

class)

14.] (a) Relevant Forms and Web link: https:/ibbi.gov.in/home/downloads
(b) Details of authorized representatives are | Notapplicable.
available at:

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the
commencement of a corporate insolvency resolution process of the M/s Bansi Pulp and Paper Mills
Private Limited on 15th June, 2026.

The creditors of M/s Bansi Pulp and Paper Mills Private Limited, are hereby called upon to submit their}
claims with proof on or before 29th June, 2026 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proofin person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

Pankaj Bhattad

Interim Resolution Professional

In the Matter of M/s Bansi Pulp & Paper Mills Private Limited
IBBI/IPA-001/IP-P-02841/2023-2024/14362

AFA Valid Till: 31st December, 2026

17th June, 2026

Mumbai.
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FINOLEX INDUSTRIES LIMITED

CIN : L40108PN1981PLC024153

Registered Office: Gat No. 399, Village Urse, Taluka Maval, Dist.Pune - 410 506.
Tel No.: +91 20 27408567 | E-mail: investors@finolexind.com | Website: www.finolexpipes.com

NOTICE TO SHAREHOLDERS

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES
Pursuant to SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/3750/2026
dated January 30, 2026, read with SEBI Circular No.SEBI/HO/MIRSD/
MIRSD-PoD/P/CIR/2025/97 dated July 02, 2025, we bring to your notice that another
special window has been opened for a period of One Year from February 05, 2026 till
February 04, 2027, for re-lodging share transfer deeds that were originally submitted
before April 1, 2019 but were rejected, returned, or left unattended due to
documentation or procedural deficiencies.

This facility of a special window is for lodgement of physical securities transfer and
dematerialization ("demat") which were sold/purchased prior to April 01,2019. Kindly refer
to the matrix below with regards to the applicability of lodgement:

Execution Date of Lodged for transfer Original Security | Eligible to lodge in
Transfer Deed before April 01, 20197 |Certificate Available?| the current window?
Before April 01, 2019 [No (it is fresh lodgement) Yes v
Before Apri 01,2019 | Y3 {twas relected/ Yes v
Before April 01, 2019 Yes No X
Before April 01, 2019 No No X

Kindly note that the request(s) which are accompanied by original certificate(s) along
with transfer deeds and relevant supporting documents will only be considered under
this special window. The securities so transferred shall be mandatorily credited to the
transferee only in demat mode and shall be under lock-in for a period of one year from
the date of registration of transfer. Such securities shall not be transferred/lien-
marked/ pledged during the said lock-in period.

For any queries on the above matter, shareholders are requested to contact the
Company's Registrar and Share Transfer Agents, M/s. KFin Technologies Limited, Unit:
Finolex Industries Limited, Selenium Building, Tower B, Plot Nos. 31-32, Financial
District, Nanakramguda, Serilingampally, Hyderabad, Rangareddi, Telangana India -
500032. Tel: +91-40-67162222 Email ID: einward.ris@kfintech.com.

SECOND 100 DAYS CAMPAIGN - "SAKSHAM NIVESHAK"

Secure Your Investments - Update Details, Claim Dividends
The Investor Education and Protection Fund (“IEPF”) Authority, Ministry of Corporate
Affairs (“MCA”"), has, vide circular dated March 27, 2026, launched the second 100 Days
Campaign, “Saksham Niveshak”, from April 1, 2026 to July 9, 2026, to reach shareholders
with unpaid/unclaimed dividends. The Company is accordingly rolling out this campaign to
facilitate such claims.
Objective:
To encourage shareholders to update their details and claim unpaid/unclaimed dividends
before transfer to IEPF.
Shareholder Action Required:
Kindly update PAN, nomination, contact details, bank account details, and specimen
signature with the Company or its Registrar & Transfer Agent, KFin Technologies
Limited (“KFin”), to ensure smooth processing of claims.

Shareholders of the Company are requested to update their KYC details, including PAN,
Email ID, address, mobile number, and bank account details, with their Depository
Participant(s) (in case shares are held in demat form) or with the Registrar and Transfer
Agent (RTA) (in case shares are held in physical form), to ensure ease of communication
and seamless payment of dividend (if any).
Shareholders holding shares in physical form are further requested to dematerialize
their shares by submitting the share certificates of face value ¥2/- to their respective
Depository Participant(s).
For Finolex Industries Limited
Sd/-
Dakshinamurthy lyer
Company Secretary & Head Legal

Date : 16" June, 2026
Place : Pune
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PCMC issues water
conservation advisory

Express News Service
Pune, June16

CONSIDERING THE increas-
ing stress on the city's water
sources and the delay in the
monsoon this year due to the
impact of El Nifio, the Pimpri
Chinchwad Municipal Corpor-
ation on Tuesday issued an ad-
visory to citizens vis-a-vis con-
serving water in view of the
delay in monsoon arrival.

For starters, Municipal
Commissioner Vijay Suryavan-
shi appealed to citizens to use
water extremely sparingly and
actively participate in water
conservation efforts.

On its part, the Water
Supply Department of PCMC
has urged citizens to follow
various measures for water
conservation.

The advisory directed
citizens to avoid washing ve-
hicles and instructed commer-
cial vehicle washing centers to
use water recycling systems.
Additionally, filling private
and public swimming pools
with new water should be
avoided as much as possible,
the advisory said.It also asked
citizensto repair leaks in flush
tanks, taps, pipelines, and
other water lines in residential
and commercial establish-
ments on an immediate basis.

The advisory added that
the installation of aerators on
alltaps hasbeen highly recom-
mended and priority should be
given to using devices that in-
crease water use efficiency, to
reduce water consumption.
Societies, commercial estab-
lishments, educational institu-

Govtorders
fast-track
desiltingto
safeguard
against floods

Pune: The Maharashtra state
government will introduce a
new dedicated scheme to accel-
erate desilting works of rivers
and nalas across the state, said
Revenue Minister Chandrashek-
har Bawankule today.

Atameetingheld at Mantra-
laya on Tuesday, Minister Ba-
wankule instructed officials to
prepare a Standard Operating
Procedure immediately for de-
siltingworksin Nagpurand Am-
ravati districts. He also an-
nounced that a decision will be
taken to delegate necessary
powers to District Collectors for
effective implementation of
these works.

Bawankule said, Desilting of
riversand nalasisthe need of the
hour. These works are extremely
important from the perspective
of water conservation, ground-
water recharge, and flood con-
trol. The state government will
also soon introduce a new dedi-
cated scheme for nala desilting,
Delegating necessary powers to
District Collectors will enable
these works to be completed
more effectively and swiftly.”

The meeting was attended
by Soil and Water Conservation
Minister Sanjay Rathod, Min-
ister of State for Reliefand Reha-
bilitation Ashish Jaiswal, Addi-
tional ChiefSecretary (Revenue)
Vikas Kharge, and senior officers
from the Revenue and Water
Conservation departments.

Heavy siltaccumulationin
many rivers and nalas in Nag-
pur and Amravati divisions is
obstructing the natural flow of
water, reducing water storage
capacity, and adversely affect-
ing groundwater levels, irriga-
tion systems, and flood control
during the monsoon. The
meeting reviewed delays
caused by approvals from vari-
ousdepartments, rules regard-
ingsilt removal, and local-level
difficulties. A decision was
taken to delegate necessary
administrative powers to Dis-
trict Collectors to make the
decision-making process
fasteratthelocallevel. ENS

2 weeksafter TCS
employee ‘suicide,
accused atlarge

Pune: More than twoweeks after
a48-year-old Tata Consultancy
Services employee allegedly
died by suicide at his home in
Pune’s Bhosari, the three people
named in his suicide note re-
main at large. Investigation is
underway, with police recording
statements ofthe company’s HR
manager and employees, but no
arrests have been made yet.

An FIR was filed at Bhosari
policestationonJune9.  ENS

tions, and industries should
regularly review their water
usage and implement conser-
vation measures, it
added.Keeping rainwater har-
vesting systems operational,
increasing water recycling,
and avoiding wastage will be a
great help in facing potential
water shortages in the future,"
said Mahesh Baride, Executive
Engineer, PCMC.

The civic body further di-
rected all residential societies,
commercial complexes, educa-
tional institutions, hospitals,
and industries in the city to in-
spect their premises' rainwater
harvesting systems and keep
them functional at full capac-
ity. Necessary measures should
be taken to clean, repair, and
maintain these systemsin time
to ensure rainwater recharges
the groundwater, it added.

Furthermore, wastage such
as the unnecessary washing of
roads, footpaths, premises, or
vehicles, over-watering
gardens, and allowing water to
overflow from overhead tanks
should be avoided, PCMC said.

“To ensure the efficient use
of available water resources in
the city and their long-term
availability, water conservation
must be implemented at every
level. Citizens should adopt
measures such as stopping
leaks at home, using aerators,
avoiding tap water for washing
vehicles, and keeping rain-
water harvesting systems oper-
ational. The city's water secur-
ity will be strengthened only
through the cooperation of
citizens,” said Pramod Omb-
hase, Chief Engineer, PCMC.

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
M/S BANSI PULP AND PAPER MILLS PRIVATE LIMITED
RELEVANT PARTICULARS

1. | Name of corporate debtor M/s Bansi Pulp And Paper Mills Private Limited

Date ofincorporation of corporate debtor 30th January, 1996.

2.
3. | Authority under which corporate debtor is |Registrar of Companies, Pune
incorporated / registered

4. | Corporate Identity No. of corporate debtor U21099PN1996PTC096746

5. | Address of the registered office and principal |Survey No. 655/657, At Post Kasbe Digraj Samdoli
office (if any) of corporate debtor Road, Tal. Miraj Sangli, Maharashtra- 416305, India.

6. | Insolvency commencement date in respect of | 15th June, 2026
corporate debtor

7. |Estimated date of closure of insolvency |12th December, 2026
resolution process

8. [Name and registration number of the|Name:Mr.PankajBhattad
insolvency professional acting as interim |Reg No. IBBI/IPA-001/IP-P-02841/2023-2024/14362
resolution professional

9. | Address and e-mail of the interim resolution | Address: Finvin Tumaround and Restructuring Pvt Ltd,
professional, as registered with the Board 605, Sunteck Crest, Mukund Nagar, Andheri Kurla
Road, Andheri (E), Mumbai City, Maharashtra, 400059,
Email: rppankajbhattad@gmail.com

10.| Address and e-mail to be used for|Address: Finvin Tumaround and Restructuring Pvt Ltd,
correspondence with the interim resolution |605, Sunteck Crest, Mukund Nagar, Andheri Kurla:
professional Road, Andheri (E), Mumbai City, Maharashtra, 400059,
Email: cirp.bansi@gmail.com

11.| Last date for submission of claims 29th June, 2026

12.| Classes of creditors, if any, under clause (b) of [NA
sub-section (6A) of section 21, ascertained by
the interim resolution professional

13.| Names of Insolvency Professionals identified
to act as Authorized Representative of
creditors in a class (Three names for each
class)

=z

A

=

.| (a) Relevant Forms and Web link: https://ibbi.gov.in/home/downloads
(b) Details of authorized representatives are Notapplicable.
available at:

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the
commencement of a corporate insolvency resolution process of the M/s Bansi Pulp and Paper Mills
Private Limited on 15th June, 2026.

The creditors of M/s Bansi Pulp and Paper Mills Private Limited, are hereby called upon to submit their|
claims with proof on or before 29th June, 2026 to the interim resolution professional at the address
mentioned againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proofin person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

Pankaj Bhattad

Interim Resolution Professional

In the Matter of M/s Bansi Pulp & Paper Mills Private Limited
IBBI/IPA-001/IP-P-02841/2023-2024/14362

AFA Valid Till: 31st December, 2026

17th June, 2026

Mumbai.

- GRIDCO LIMITED

GRIDO (A Govt. of Odisha Undertaking)

== =¥ Regd. Office: Janpath, Bhubaneswar-751022, ODISHA
4001/156/2627 Phone: 0674-2543452; Web: www.gridco.co.in

AVAIL POWER AT RS. 4.10 PER UNIT

As per Hon'ble OERC order, eligible commercial &
industrial consumers willing to avail green energy at
Rs.4.10 per unit, under the Day-Ahead scheduling
mechanism, during solar hours (i.e. 08 AM to 04 PM)
through a tripartite arrangement with GRIDCO and
respective DISCOMs may contact concerned DISCOMs
or GRIDCO on E-mail ID : dir.trading@gridco.co.in
OIPR-4001/4056/1/26-27/0013

Reg. Office: PNA House, First Floor,
57 and 57/1, MIDC, Andheri (E),
Mumbai - 400093,
Website: www.indusind.com

POSSESSION NOTICE (FORIMMOVABLE PROPERTY)

(As per Appendix IV read with rule 8(1) of the Security Interest Enforcement Rules, 2002)
WHEREAS, The undersigned being the Authorized Officer of the INDUSIND BANK LIMITED under
the Securitisation and Reconstruction of Financial Assets & Enforcement of Security Interest Act,
2002 (Act No. 54 of 2002) (SARFAESI Act) and in exercise of powers conferred under Section 13 (2)
read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, issued a Demand Notice dated
31-Jan-2026 through Registered Post thereby calling upon the Borrower, Co-borrower and
Guarantor MR. GOPAL RADHESHAM SARADA S/0: RADHESHAM SARADA (BORROWER),
MR. RADHESHAM SHIVDAYAL SARADA S/O: SHIVDAYAL SARADA (CO-BORROWER),
PRASHANT VIJAY MHETRE S/O VIJAY MHETRE (GUARANTOR), vide Loan accounts No.
670010009915/ 721000063931/753000110621, to repay the amount mentioned in the said notice being
INR. 27,41,704.16/- (Rupees Twenty-Seven Lakhs Forty-One Thousand Seven Hundred Four &
Sixteen Paisa Only) as on 23-Jan-2026 within 60 days from the date of receipt of the said notice.

The borrower/co borrower(s) having failed to repay the amount, notice is hereby given to the
borrowers and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him under section 13 (4) of the said Act
read with rule 9 of the said Rules on this 11 of June 2026

The borrower/co borrower(s) in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of Indusind Bank
Ltd., for an amount of being INR. 27,41,704.16- (Rupees Twenty-Seven Lakhs Forty-One
Thousand Seven Hundred Four and Sixteen Paisa Only) as on 23-Jan-2026 and further interest
thereon, plus costs, charges, expensesincurred.

DESCRIPTION OF THE IMMOVABLE PROPERTIES
All that piece and parcel of PARCEL Non Agri Commercial in the name of Radhyeshyam
Shivdayal Sarada, Commercial Shop having built up area 92.93 Sq. Mtrs. bearing Milkat House
No.158, C (Old House No. 1796) constructed on land bearing Survey No. 2604 admeasuring
113.10 Sq. Mtrs. situated at Near Gaibisab Dargah, Village Mangalwedha, Taluka
Mangalwedha, District Solapur- 413305

4/ Indusind Bank
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TENDER NOTICE

Directorate of Archacology, Government of Gujarat,
Abhilekhagaar Bhavan, Sector-17, Gandhinagar

The Directorate of Archaeology. Government of Gujarat is inviting
interested Bidders to participate in the bidding process for the following
works:

1.Annualrate contract (ARC) for conservation, restoration. reconstruction
&redevelopmentworks (surface cleaning, site elearance, brick masonary,
stone masonary, lime concrete. lime mortar, structural strengthening,
dismantling & demolishing. flooring. roofing, finishing, wood works repairs
and water proofing works and other miscellaneous works) at Office of the
Assistant Director of Archaeology, Northern Circle(Ahmedabad) of
Department of Archaeology. Gujarat.

2.Annual rate contract (ARC) for conservation, restoration. reconstruction
&redevelopmentworks (surface cleaning. site clearance, brick masonary,
stone masonary, lime concrete, lime mortar, structural strengthening,
dismantling & demolishing. flooring. roofing, finishing, wood works repairs
and water proofing works and other miscellaneous works) at Office of the
Assistant Director of Archacology, Western Circle(Rajkot) of
Department of Archaeology. Gujarat.

3.Annual rate contract (ARC) for conservation, restoration. reconstruction
&redevelopmentworks (surface cleaning, site clearance, brick masonary,
stone masonary, lime concrete, lime mortar, structural strengthening,
dismantling & demolishing. flooring. roofing, finishing, wood works repairs
and water proofing works and other miscellaneous works) at Office of the
Superintending Archaeologist, Kutch Circle (Bhuj) of Department of
Archaeology. Gujarat.

Please note that the Tender Documents can be downloaded from the
website https://tender.nprocure.com. Further the last date of submission
of the Bid (online) is 08/07/2026 by 18:00 hrs. The last date for submission
of Bid in hard copy is 10/07/2026 by 18:00 hrs. For further details please

Which Is Bounded As: On or Towards East By: Survey No. 2602, On or Towards South By:
Road, On or Towards West By: Road , On or Towards North : Survey No. 2605

Place: Solapur Induslind Bank limited
Date: 17.06.2026 Authorized Officer

contact 079-23256730/40.
Director

Directorate of Archaeology

O S|

of receipt of said notice.

and interest thereon.

State Bank of India, Regional Business Office, 'Jeevan Tara' , B-wing, 513,
Sadar Bazar, Opp. Collector Office, Satara-Koregaon Road, Satara - 415001.

Publication of Notice regarding Symbolic Possession of property u/s 13(4) of SARFAESI

Notice is hereby given under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (54 of 2002) and in exercise of powers conferred under section 13(2) read with rule 3
of the Security Interest (Enforcement) Rules, 2002, a Demand notice was issued on the dates mentioned
against each account and stated hereinafter calling upon them to repay the amount within 60 days from the date

The Borrower/Guarantor having failed to repay the amount, notice is hereby given to the borrower and the
publicin general that the undersigned has taken Symbolic Possession of the property described herein below
in exercise of power conferred on him under section 13(4) of the said Act read with Rule 8 of the said Act on the
dates mentioned against each account.
The Borrower/Guarantor in particular and the public in general is hereby cautioned not to deal with the property
and any dealings with the property will be subject to the charge of the STATE BANK OF INDIA for an amount

The borrower's attention is invited to provisions of Sub-section (8) of the section 13 of the Act, in
respect of time available to redeem the secured assets.

Name of the Borrower
& Address

Amount Outstanding

Date of Demand notice

Date of Possession

Branch : Phaltan,

E-mail : sbi.00452@sbi.co.in
Mr. Sagar Ashok Saste,

Mrs. Aishwarya Ram Bhosle,
A/P- Sastewadi Saste Wadi
Phaltan Dist Satara, Pin-415523
HLA/C No-42646289223 &
42646317853

Rs. 27,39,905.68 (Rupees Twenty Sevan
Lakh Thirty Nine Thousand Nine Hundred
Five and Paise Sixty Eight Only) & Accrued
Interest of Rs. 86,599.75 (Rupees Eighty Six
Thousand Five Hundred Ninety Nine and
paise Seventy Five only) as on 08.04.2026
together with exclusive interest thereon at
contractual rate(s) and incidental expenses,
costs, charges incurred/to be incurred

08.04.2026

16.06.2026

Description of immovable properties mortgaged : All the pieces and parcel of Residential EM Flat No.
301,3rd Floor Shree Varad Residency, CTS No. 6484/A, Block no. 6, Plot No 1 Phaltan Dist- Satara.
Bounded as under : On or towards East: By Marginal Open Space, On or towards West: By Marginal Open
Space & Staircase On or towards South: By Flat No. 302 & Lift, On or towards North: Marginal Open Space

Date : 17.06.2026
Place : Phaltan

Sd/- Authorised Officer,
State Bank of India

0SB

by way of this public notice.

DEMAND NOTICE

State Bank of India, Centralized Retail Asset Management Cell- Pune, Tara Chambers, Near Mariai
Gate, Wakadewdi, Mumbai- Pune Road, Pune-411003.Tel: (020) 29910687, Email ld : shi.65162@sbi.co.in

Anotice is hereby given that the following Borrowers has defaulted in the repayment of principal and interest of the loans
facility obtained by them from the Bank and the loans have been classified as Non Performing Assets (NPA). The notices
were issued to them under Section 13(2) of Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act 2002 on their last known addresses, but they have been returned un-served and as such they are hereby informed

Details of Properties/

Amount outstanding

32, Hissa No. 2, Vadgaonsheri,
Taluka- Haveli, District- Pune.
411014.

Home Branch- Erandwane
A/C No. 35666270562

Home Loan

A/C No. 35669446058

Home Top-up

name known as “Pleasant
Avenue”, Land bearing Survey
No. 32, Hissa No. 2, being sub-
plot No. 2, Situated at Village
Vadgaonsheri, Taluka- Haveli,
District- Pune and within the
local limits of Pune Municipal
Corporation. Property owned
by Mr. Mahendra Shankar
Kamble and Mrs. Vandana
Mahendra Kamble. The said
bounded Flat On or towards
the North : Flat No. 34, South :
Side Space, East : Flat No. 38,
West : Side Space

ﬁ i Name of the Address of Secured Date: of Date of (As on the date of
o Borrower A Notice NPA .
ssets to be Enforced notice)

1) |Mr.Pravin Shankarrao Gurav | All that piece and parcel of | 29.05.2026 | 26.05.2026 Rs. 32,55,658.00
(Borrower) property bearing Flat No. 704, (Rupees Thirty Two
Mr. Prashant Shankarrao 7th Floor, 'L' Wing, Lakh Fifty Five
Gurav (Co-borrower) admeasuring carpet area 38.37 Thousand Six
1) Flat No. 704, 7th Floor, 'L'|S9. mtrs. i.e. 413 sq. ft. and Hundred and Fifty
Wing, “DSK Meghmalhar attached S|tout4.555q.mtrs.|.e. Eight Only) as on
Sahakari Gruhrachana Sanstha| 49 50- ft. along with below 29.05.2026 with
Maryadit’ Gat No. 87, 88, 89 & | Pasement covered car parking further interest and
90, Kirkatwadi, Taluka- Haveli, | 1% 304 area 8.36 sq. mtrs..l.e. incidental expenses,
Dist- Pune-411024. % sq. ft. Name of Society costs
2) Riat Near Bramahanath DSK Meghmalhar Sahakari
Temple, Wasumbe, Taluka-| S/ Ufifachana Sanstha

. . Marayadit” Land bearing Gat
Tasgaon, Dist. Sangli-416312. No. 87, 88, 89, and 90, at
Home Branch- Golibar Maidan Village Kirkatwadi, Taluka-
A/CNo. 41794135314 Haveli, District- Pune within
Home Loan the local limits of Pune
A/C No. 43000388956 Municipal Corporation
EB-Insta-Home Top-up Property owned by Mr. Pravin

Shankarrao Gurav and Mr.
Prashant Shankarrao Gurav

2) [Mr. Mahendra Shankar|All that piece and parcel of | 25.05.2026 | 02.05.2026 Rs. 10,50,741.00
Kamble (Borrower) property bearing Flat No. 33, (Rupees Ten Lakh
Mrs. Vandana Mahendra|5th Floor, Building No. 'A’ Fifty Thousand Seven
Kamble (Co-borrower) admeasuring area 540 sq. ft. i.e. Hundred and Forty
Flat No. 33, 5th Floor, Building | 50.16 sq. mtrs. and terrace area One Only) as on
No.'A'“PleasantAvenue’, S. No. | 3580 ft.i.e. 6.13sq. mtrs. in the 25.05.2026 with

further interest and
incidental expenses,
costs

redeem the secured assets.

Date : 17.06.2026
Place : Pune

The steps are being taken for substituted service of notice. The above Borrower(s) and /or their Guarantor(s) (whenever
applicable) are hereby called upon to make payment of outstanding amount within 60 days from the date of publication of this
notice, failing which further steps will be taken after expiry of 60 days from the date of this notice under sub-section (4) of
Section 13 of Securitization and Reconstruction of Financial Assets and Enforcement of Security interest Act, 2002.

The borrower's attention is invited to provisions of sub- section (8) of section 13 of Act, in respect of time available to

Kindly treat all the earlier notice issued 13 (2) of Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 in respect of captioned account as withdrawn.

Sd/- Authorised Officer

STATE BANK OF INDIA, CRAMC Br., Pune

INF-607-2026-27

Corporate & Registered Office : Unit No. 801, Centrum House, CST Road, Vidyanagri Marg,
Kalina Santacruz (East), Mumbai - 400098, CIN No. U65922MH2016PLC273826 M

Under Section 13(2) of the Securitisation And Reconstruction of Financial Assets And Enforcement Of Security Interest
Act, 2002 read with Rule 3 (1) of the Security Interest (Enforcement) Rules, 2002.

The undersigned is the Authorised Officer of Centrum Housing Finance Ltd under Securitisation And Reconstruction Of Financial Assets And Enforcement of Security
Interest Act, 2002 (the said Act). In exercise of powers conferred under Section 13(12) of the said Act read with Rule 3 of the Security Interest (Enforcement) Rules, 2002,
the Authorised Officer has issued Demand Notices under section 13(2) of the said Act, calling upon the following Borrower/s (the said Borrower), to repay the amounts
mentioned in the respective Demand Notice/s issued to them that are also given below.

In connection with above, Notice is hereby given, once again, to the said Borrower to pay to Centrum Housing Finance Ltd, within 60 days from the publication of this
Notice, the amounts indicated herein below, together with further interest and other charges till date of repayment of the dues in full. as detailed in the said Demand Notices,
from the dates mentioned below till the date of payment and/or realization, payable under the loan agreement read with other documents/writings, if any, executed by the
said Borrowers. As security for due repayment of the loan, the following assets have been mortgaged to Centrum Housing Finance Ltd by the said Borrowers respectively.

CtNTR

Home Loans
Aae milkar ghar banaye

Sr. | Loan Account No./ Name Total Outstanding NPA Date Description of secured asset
No. of the Borrower(s)/ Dues (Rs.) Sec.13(2) (immovable property)
Co-Borrower(s)/ Notice Date
FCL Date
1 | KOLSS24019197 / Sachin | Rs. 12,36,802.00 (Rupees | 06-05-2026 |In The Rights, Piece And Parcel of Immovable Property Bearing Malmatta No 2704,
Vishwas Salunkhe / Pooja | Twelve Lakh Thirty Six 09-06-2026 |adm. 1070 sqft., Brahmpuri, Grampanchayat- Masur, Tal.- Karad, Dist- Satara-415106,
Sachin Salunkhe/ Sujata | Thousand Eight Hundred | 02-06-2026 |Maharashtra. Boundaries:- East : Prop. Of Pavan Ramchandra Jadhav West : Prop. of
Vishwas Salunkhe Two Only) Suresh Vishnu Panskar North : Road South : Prop. of Sangita Balaso Jagdale

If the said Borrowers shall fail to make payment to Centrum Housing Finance Ltd as aforesaid, Centrum Housing Finance Ltd shall proceed against the above secured
assets under Section 13(4) of the Act and the applicable Rules, entirely at the risks of the said Borrowers as to the costs and consequences. The said Borrowers are
prohibited under the Act from transferring the aforesaid assets, whether by way of sale, lease or otherwise without the prior written consent of Centrum Housing Finance
Ltd. Any person who contravenes or abets contravention of the provisions of the said Act or Rules made thereunder, shall be liable for imprisonment and/or penalty as
provided under the Act.

Place :Maharashtra Date : 17.06.2026 Sd/-, Authorised Officer For Centrum Housing Finance Ltd

CAPRIGLOBAL CAPRI GLOBAL HOUSING FINANCE LIMITED

Registered & Corporate Office ;. 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg, Lower Parel, Mumbai-400013
Circle Office :- 9-B, 2nd floor, Pusa Road, Rajinder Place, New Delhi-110060
APPENDIX- IV-A [See proviso to rule 8 (6) and 9 (1)]
Sale notice for sale of immovable properties
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with
proviso to Rule 8 ((6) and 9 (1) of the Security Interest (Enforcement) Rules, 2002 Notice is hereby given to the public in general and in particular to the Borrower (s) and
Guarantor (s) that the below described immovable property mortgaged/charged to the Secured Creditor, the Constructive/physical possession of which has been taken by the
Authorised Officer of Capri Global Housing Finance Limited Secured Creditor, will be sold on “As is where is”, “As is what is”, and “*Whatever there is” on dates below mentioned,
for recovery of amount mentioned below due to the Capri Global Housing Finance Limited Secured Creditor from Borrower mentioned below. The reserve price, EMD amount
and property details mentioned below.

HOLSING FINAMNCE LIMITED

1. DATE & TIME OF E-AUCTION
2. LAST DATE OF SUBMISSION

1. RESERVE PRICE
2. EMD OF THE PROPERTY

DESCRIPTION OF THE

SR. 1.BORROWER(S) NAME
MORTGAGED PROPERTY

NoO. 2. OUTSTANDING AMOUNT

1. | 1.Mr. Akeshkumar Rajan Palase All Piece and Parcel of Flat/Unit No. 4 gF[fAl‘f:_g & TIME OF THE 3. INCREMENTAL VALUE
(“"Borrower”) (admeasuring super-built-up area 870 Sq. PROPERTY INSPECTION RESERVE PRICE:

Rs. 21,60,000/-(Rupees
Twenty One Lakh Sixty
Thousand Only).

EARNEST MONEY DEPOSIT:
Rs. 2,16,000/- (Rupees
Two Lakh Sixteen Thousand
Only)

INCREMENTAL VALUE: Rs.
10,000/- (Rupees Twenty
Thousand Only)

2.Mrs. Pramila Rajan Palase
(Co-Borrower)

LOAN ACCOUNT No.
LNHLSAN000014458(0Id) /
51200000881681 (New)

Rupees 48,33,651 /- (Rupees Forty
Eight Lakh Thirty Three Thousand
Six Hundred and Fifty One Only)

as on 16.06.2026 along with
applicable future interest.

Ft.) on the Ground Floor in the apartment
known as Durvankur Heights constructed
on Gat No. 91/2C14 and 91/2/A/2 out of
Plot No. 134 [admeasuring 787.60 Sq.
Mts. (R.S. No. 91/2A2 out of admeasuring
468.8 Sq. Mts.)] situated at Shahunagar
Jaysingpur Nagarparishad Near Hanuman
Temple Taluka Shirol District Kolhapur
Maharashtra - 416101 Alongwith
Construction Thereon present and future
Both.

For detailed terms and conditions of the sale, please refer to the link provided in Capri Global Housing Finance Limited Secured Creditor's website i.e. www.caprihomeloans.com/auction

TERMS & CONDITIONS OF ONLINE E-AUCTION SALE:-

1.The Property is being sold on “AS IS WHERE IS, WHATEVER THERE & WITHOUT RECOURSE BASIS”. As such sale is without any kind of warranties & indemnities.

2. Particulars of the property / assts (viz. extent & measurements specified in the E-Auction Sale Notice has been stated to the best of information of the Secured Creditor and
Secured Creditor shall not be answerable for any error, misstatement or omission. Actual extant & dimensions may differ.

3. E-Auction Sale Notice issued by the Secured Creditor is an invitation to the general public to submit their bids and the same does not constitute and will not be deemed to
constitute any commitment or nay representation on the part of the Secured Creditor. Interested bidders are advised to peruse the copies of title deeds with the Secured
Creditor and to conduct own independent enquiries /due diligence about the title & present condition of the property / assets and claims / dues affecting the property before
submission of bid/s.

4. Auction/bidding shall only be through “online electronic mode” through the website https://sarfaesi.auctiontiger.net Or Auction Tiger Mobile APP provided by the service
provider M/S eProcurement Technologies Limited, Ahmedabad who shall arrange & coordinate the entire process of auction through the e-auction platform.

5. The bidders may participate in e-auction for bidding from their place of choice. Internet connectivity shall have to be ensured by bidder himself. Secured Creditor /service
provider shall not be held responsible for the internet connectivity, network problems, system crash own, power failure etc.

6. For details, help, procedure and online bidding on e-auction prospective bidders may contact the Service Provider M/S E-Procurement Technologies Ltd. Auction Tiger,
Ahmedabad (Contact no. 079-68136880/68136837), Mr. Ramprasad Sharma Mob. 800-002-3297/ 79-6120 0559. Email: ramprasad@auctiontiger.net,.

7. For participating in the e-auction sale the intending bidders should register their name at https://sarfaesi.auctiontiger.net well in advance and shall get the user id and
password. Intending bidders are advised to change only the password immediately upon receiving it from the service provider.

8. For participating in e-auction, intending bidders have to deposit a refundable EMD of 10% OF RESERVE PRICE (as mentioned above) shall be payable by interested
bidders through Demand Draft/NEFT/RTGS in favor of "Capri Global Housing Finance Limited" on or before 21.07.2026 .

9. The intending bidders should submit the duly filled in Bid Form (format available on https://sarfaesi.auctiontiger.net) along with the Demand Draft remittance towards
EMD in a sealed cover addressed to the Authorized Officer, Capri Global Housing Finance Limited Regional Office No. 7th Floor, Above new passport office, Dosti
Pinnacle , Wagale Estate , Road No. 22,Thane -400604 or No. 031-302, Third floor, 927, Sanas Memories, F.C.Road, Shivaji Nagar, Pune, Maharashtra-411004 latest
by 03:00 PMon 21.07.2026

10. The sealed cover should be super scribed with “Bid for participating in E-Auction Sale- - in the Loan Account No.
“Borrower Name.”.

11. After expiry of the last date of submission of bids with EMD, Authorised Officer shall examine the bids received by him and confirm the details of the qualified bidders (who
have quoted their bids over and above the reserve price and paid the specified EMD with the Secured Creditor) to the service provider M/S eProcurement Technologies Limited
to enable them to allow only those bidders to participate in the online inter-se bidding /auction proceedings at the date and time mentioned in E-Auction Sale Notice.

12. Inter-se bidding among the qualified bidders shall start from the highest bid quoted by the qualified bidders. During the process of inter-se bidding, there will be unlimited
extension of “10” minutes each, i.e. the end time of e- auction shall be automatically extended by 10 Minutes each time if bid is made within 10 minutes from the last extension.
13. Bids once made shall not be cancelled or withdrawn. All bids made from the user id given to bidder will be deemed to have been made by him alone.

14. Immediately upon closure of E-Auction proceedings, the highest bidder shall confirm the final amount of bid quoted by him BY E-Mail both to the Authorised Officer, Capri
Global Housing Finance Limited, Regional Office Office No. 7th Floor, Above new passport office, Dosti Pinnacle , Wagale Estate , Road No. 22,Thane - 400604 or No.
031-302, Third floor, 927, Sanas Memories, F.C.Road, Shivaji Nagar, Pune, Maharashtra-411004 and the Service Provider for getting declared as successful bidderin the
E-Auction Sale proceedings.

15. The successful bidder shall deposit 25% of the bid amount (including EMD) within 24 hour of the sale, being knocked down in his favour and balance 75% of bid amount
within 15 days from the date of sale by DD/Pay order/NEFT/RTGS/Chq favouring Capri Global Housing Finance Limited.

16. In case of default in payment of above stipulated amounts by the successful bidder / auction purchaser within the stipulated time, the sale will be cancelled and the amount
already paid (including EMD) will be forfeited and the property will be again put to sale.

17. Atthe request of the successful bidder, the Authorised Officer in his absolute discretion may grant further time in writing, for depositing the balance of the bid amount.

18. The Successful Bidder shall pay 1% of Sale price towards TDS (out of Sale proceeds) (if applicable) and submit TDS certificate to the Authorised officer and the deposit the
entire amount of sale price (after deduction of 1% towards TDS), adjusting the EMD within 15 working days of the acceptance of the offer by the authorized officer, or within
such other extended time as deemed fit by the Authorised Officer, falling which the earnest deposit will be forfeited.

19. Municipal / Panchayat Taxes, Electricity dues (if any) and any other authorities dues (if any) has to be paid by the successful bidder before issuance of the sale certificate.
Bids shall be made taking into consideration of all the statutory dues pertaining to the property.

20. Sale Certificate will be issued by the Authorised Officer in favour of the successful bidder only upon deposit of entire purchase price / bid amount and furnishing the
necessary proofin respect of payment of all taxes / charges.

21.Applicable legal charges for conveyance, stamp duty, registration charges and other incidental charges shall be borne by the auction purchaser.

22. The Authorized officer may postpone / cancel the E-Auction Sale proceedings without assigning any reason whatsoever. In case the E-Auction Sale scheduled is
postponed to a later date before 30 days from the scheduled date of sale, it will be displayed on the website of the service provider.

23. The decision of the Authorised Officer is final, binding and unquestionable.

24.All bidders who submitted the bids, shall be deemed to have read and understood the terms and conditions of the E-Auction Sale and be bound by them.

25. Movable Article (ifany) lying in the property is not part of this sale.

26. Please Note that Forfeiture for Non-Participation by Sole Bidder. Where only one bidder is found eligible after deposit of EMD, such bidder shall mandatorily log in and
participate in the live e-auction at the scheduled date and time. Mere submission of bid form and deposit of EMD shall not constitute participation.
If the sole eligible bidder fails to log in and participate in the live e-auction for any reason whatsoever (except certified technical failure of the e-auction service provider), the
EMD shall stand automatically forfeited without further notice, and the Authorized Officer shall be free to cancel the auction and/or conduct a fresh auction without any liability to
the bidder.

27. For further details and queries, contact Authorised Officer, Capri Global Housing Finance Limited or Mr. Suneet Patil Mobile No. 9930148607, Mr. Ajeet Kumar
Mo. No.9910198552.

28. This publication is also 30 (Thirty) days notice to the Borrower / Mortgagor / Guarantors of the above said loan account pursuant to rule 8((6) and 9 (1) of Security Interest
(Enforcement) Rules 2002, about holding of auction sale on the above mentioned date / place.

Special Instructions / Caution: Bidding in the last minutes/seconds should be avoided by the bidders in their own interest. Neither Capri Global Housing
Finance Limited nor the Service Provider will be responsible for any lapses/failure (Internet failure, Power failure, etc.) on the part of the bidder in such
cases. In order to ward off such contingent situation, bidders are requested to make all the necessary arrangements / alternatives such as back-up
power supply and whatever else required so that they are able to circumvent such situation and are able to participate in the auction successfully.

Place : MAHARASHTRA Date : 17-JUNE-2026

1.E-AUCTION DATE:
22.07.2026 (Between 3:00
P.M. to 4:00 P.M.)

2. LAST DATE OF
SUBMISSION OF EMD WITH
KYC: 21.07.2026

3. DATE OF INSPECTION:
20.07.2026

(as mentioned above) for property of

Sd/- (Authorised Officer) Capri Global Housing Finance Limited

Pune




